IN THE CENTRAL ADMINISTRATIVE

TRIBUNAL ¢

HYDERABAD BENCH

AT HYDERABAD

-

0.A. No. 794/94.

1. D.V.S.Murty

2. 9, Rama Rao

3. K. Nagasyara Ra0
4., S. Appa Rao

5, A, Narayasna Rao

6. Smt, B. Subadrammé
7. Ctso Rao

0. %pb.~dutvanarayana
18. Syed Subhan

11. Y. Subrahmanyam
12. V. Ramachandr &
13. AaS.N. MUrty

14, Dr. Kum., C.M.C. Sarojini Bail

4. Union of India rep. by
Deputy pirasctor-fFinance
(Establishm ent) 111
Ministry of Railways,

 Rail Bhavan, New Delhi.

' S.E.ny,moaraan-nﬁuuu,
Calcutta - 43.

?.E.'n?y'ﬂﬂcaiLuEEﬂicer.

4, FA & CAO, (Cu—ordination)
s.E. Rly, Calcutta - 43.

Dt. of Dscisgion : 21.7.94.

' Rpplican ts.

.. Respondents.

counsel for the Applicants
LOURNDEL 1 ua o= oo )

CORAM:

THE HON'BLE

THE HON’BL':. SHE L Mae 1y v

SHRI JUSTICE V. NEELADRI RAD :

2 Me. Yo Subpahmanyam

AgHy.Bolls Raddv.

YICE CHAIRMAN

- b

..2




" JUDGMENT ‘ Dee 21,7.94
{(AS PER HON'BLE SHRI JUSTICE V.NEELADRI RAQ, VICE CHAIRMAN)
Heard Shri. Y.Subrahmanyam, lezrned counsel for
the applicants and Shri C.V,Malla Reddy, learned standing

counsel for the respondents.

2. ‘This OA was filed praying for gquashing the

- -

R kit tamary emiivalent 4
and other retirement benefits indicated in Railway

Board's letter No.F(E)III/90/LE/-1/1, dated 20,5,1993

: v - TaraT .cmm“annar'nnn‘l]ated staff and to
direct the respondents to pay the cash equivalent of

LHAP on the same condition as allowed for encashed LHAP .

wik®k while in service and for further quashing the orders
restricting a_(l[{l.lﬁalu.l.id.\-x o —rm e - . )

letter No.F(E)III/90-LE-1/1, dated 12,10,1993 and to

direct the respondents to arrange the payment of pro=-

o
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admissikle to employees availing LHAP while in service.
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of either Earned Leave on full pay or Half Pay Leave,
It is one of policy. When the conditions are imposed
in regard to the encashment ofVHPL at their credit at
the time of retirement by the retired employees, the
same is not subjected to the judicial review, for it
is a policy matter,
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Copy to:-

1. StmimpaxzixE Deputy Director,Finance(Establishment)III

kkua,

Ministry of Railways, Rail Bhavan, Union of India,New Delhi,

General Manager, S.E,Rlys, Gardédn Reach,Calcutta-43,
Chief Personnel-bfficer, S.E,Rlys=Calcutta-43,

F.A. & C.A.O.{Cordination)S.Z.Rlys, Calcutta- 43,

One copy te Mr,Y,Subrahmanyam,Advocate,D,No, 45-58-9,

R Y |

One copy to Mr.C,V,Malla Reddy,Addl, 3G3C,C,A,T,Hyderabad,

One spare,
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4, Ofcourse, if the challenge 1s.on the ground
that it is viclative of any of the provisions of the
Constitutlon, it is a-matter for consideration. In'
this case, it 1s submitted for the applicants that while
such a condition was not imposed for a Government

employee who is given FHPL, when such Government

' M
employee taﬁg@ such a leave while in service, it is

discriminatory when a condition is imposed byretired

time of retirement b? a retired employee, Reasonable
classification is not prohibited. But what rglstated

is that there should be ;;igéﬁbas between classification
and the object in having such a classification in

regard to the measure for which the classification is =
made, It is not a case of encashment pf HPL wh%? ghe
Governméﬁit%ﬁ?iﬁfxﬁmbhx in service ap$l;dii; ﬁaﬁ:?égizz
He would be given only the leave'salary as per ﬁhe
rules for-the period of HPL,  There will not be any
cuestion of retired employee going on HPLiafter
retirement. Encashment of HPL subject to the condi-
tions referred to is allowed only to the retired™y
Government employee. In fact, there is no questidn of
encashment of HPL by an employee who avails HPL while
in service. Hénce, the éuestion of discrimination

does not arise. Thus, this OA does not merit considera-_

tion, Accordingly, it is dismissed. No costs.
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(R.RANGARAJAN) 2 (V.NEELADRI RAO) .
MEMBER (ADMN. ) -VICE CBAIRMAN
Dated: 21st July, 1934, - iﬁ

Open court dictation.
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Dismissed
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